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DROUGHT CONDITIONS IN SOME
PARTS OF UTTAR PRADESH
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seeking disapproval of
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, we will take up the
Statutorty Resolution  disapproving the
Multimodal ~ Transportation of  Goods
Ordinance, 1993 and the Multimodal
Transportation of Goods Bill, 1993, together.

STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE MULTIMO-
DAL TRANSPORTATION OF GOODS
ORDINANCE, 1993.

II. THE MULTIMODAL TRANSPORT-
ATION OF GOODS BILL, 1993.

THE VICE-CHAIRMAN (Shri Md.
Salim): The BAC has discussed it and
decided that we will pass the Bill with
out any further discussion, because we
had already discussed it in the last
session. Shri Satya Prakash Malaviya to
move the Resolution.
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"The procedure of the promulgation of
Ordinance is inhereily undemocratic.
Whether an Ordinance is justifiable or not,
the issue of a large number of Ordinances has
psychologically a bad effect. The people
carry an impression that Government is
carried on by Ordinances. The House
carries a



